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VAKALATNAMA

BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
WESTERN ZONE BENCH, PUNE

ORIGINAL APPLICATION 225/20023 WZ

MR. SANDIP HINDURAO THORAT . .. APPLICANT

VERSUS

M/S OM INDUSTRIES & ORS ... RESPONDENTS

I, Ramesh Ganpat Salunke Proprietor of M/s Om Industries, Add

At Post Kale, Taluka Karad, District Satara – 415104, do hereby

appoInt –

ADV. SHASHIKANT S SONAWANE (MAH/2083/2010)

ADV PIYUSH ASHOK RAUT (MAH/4674/2022)

Office at Office no 16, 'C’ wing , Sadanand Nagar CHS,

Mangalwar peth, Pune 411011 .

Email-id advshashikantsonawane@gmail.com.

Contact- 9022859846.

..\

To act, appear, plead for me in the above matter and I signed on

this £March 2024.

Acceptqi
ohnlVKUSTRi£§

&
M/sOm IddtFstt?PiP or/Fdvocate

(I am not a member of the Maharashtra Advocate Welfare Fund)
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
WESTERN ZONE BENeH, PUNE

ORIGINAL APPLICATION 225/2023 WZ

IN THE MATTER OF:

MR. SANDIP HINDURAO THORAT ... APPLICANT

VERSUS

M/S OM INDUSTRIES & ORS ... RESPONDENTS

REPLY FILED ON BEHALF OF THE RESPONDENT NO.1.

MOST RESPECTFULLY SHOWETH:

1. That the Respondent No. 1 have been served with the notice in

view of the order passed by the Hon’ble National Green

Tribunal, Western Zone dated 03/01/2024. Accordingly, the

present Respondent is appearing and filing their reply to the

Original Application filed by the Applicant.

2. The Respondent No. 1 is M/s Om Industries which is dealing in

the manufacturing of submersible tubes and motor winding at

village Kale – Bhairavnath Nagar, Ta. - Karad, Dist – Satara.

The Respondent registered their business with the Ministry of

Micro, Small and Medium Enterprises, vide Udyam registration
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(i)
no. UDYAM-MH-30-0027406. The present Respondent herein

was and is undergoing with the said manufacturing activity by

complying with the provisions and taking necessary permissions

from the concerned departments as well as inpursuance of the

guidelines issued by the Maharashtra Pollution Control Board,

(hereinafter referred to as MPCB).Hereto annexed and marked

as Annexure- 'R-1’ .

3. At the outset, it is submitted that the allegations and

submissions made in the aforesaid Original Application against

the present Respondent are not admitted by this Respondent and

are hereby denied in toto.

4. The Applicant herein has failed to make out the substantial

question relating to any alleged Environment violation of any

norms envisaged under the provisions of Sec. 2(m) of the

National Green Tribunal Act, 2010. The Applicant has failed to

substantiate that as to how he is an aggrieved party in the eyes

of law before this Hon’ble tribunal. The bonafides of the

Applicant are to be tested in view of the Judgement of the

Hon’ble Supreme Court in the case of Uda)? Welfare Trust , as

the Applicant has past history of indulging into blackmailing.
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(1)
5. It is submitted that, there is no any cause of action for filing the

present Application against this Respondent. In fact, the

averments of the Application do not invoke the provision of

National Green Tribunal Act, 2010. It is further submitted that

the present Respondent never violated any norms of

environment pollution. Moreover, Applicant has failed to

produce any documentary evidence to show that the Respondent

no. 1 has caused by any means, Air, Noise pollution and hence,

considering the same, the Application needs to be rejected.

It is further submitted that, the applicant has alleged in para no.

6 to 13 in their application under reply that, the present

Respondent is illegally running the unit at Gat no. 605, Property

no. 308, situated at post Kale, Bhairavnath Nagar, Ta. – Karad,

Dist. – Satara for the manufacturing of the submersible tube and

motor winding. It is further alleged that, the Respondent is

operating the said industry without Permission/Valid consent

from MPCB. It is further alleged that, Respondent has not

provided adequate measures for control of air pollution and

noise pollution. It seems from the application that, the Original

Application has been filed on the basis of notice issued by the

6
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®
Respondent no. 4 dated 05/10/2023 wherein the MPCB had

directed this Respondent to submit clarification/explanation for

the alleged non-compliances mentioned in the said notice.

7. It is submitted that, in lieu of valid compliance of

abovementioned Notice dated 05/10/2023 and prior to filing the

Original Application of Applicant, the Respondent have applied

for the valid consent for their Unit. On the said Application the

MPCB have after scrutiny and enquiry granted a valid consent

bearing no. 0000182277/CO/240100110(ho the present

Respondent on 09/01/2024. It is farther submitted that, the

MPCB had also collected Penal charges of Rs. 28,657/- from

the present Respondent. Hereto annexed and marked as

Annexure- 'R-2’ is copy of Valid consent issued by the MPCB

dated 09/01/2024. Hereto annexed and marked as Annexure-

'R-3’ is copy of Penalty payment receipt dated 09/01/2024.

8. It is further submitted that, the Respondent no. 1 has done the

Noise Test and Source Emission Test from 'Eurofin Enviro Lab

Pvt. Ltd.’ which is a recognized laboratory duly recognised by

Ministry of Environment, Forest (MoEF) and Climate Change

(CC) of Government of India. The results of the said tests are
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06&

within the standard permissible limits of Central Pollution

Control Board as well as MPCB. From the aforesaid reports,

which are legally recognised by the MPCB, Central Pollution

Control Board, it is abundantly clear and evident that there was

no noise, Air pollution on account of the industrial unit of this

Respondent at any point of time in the past and so also in the

present. Hereto annexed and marked as Annexure- 'R-4’ is

copy of Noise Test report issued by the 'Eurofin Enviro Lab

Pvt. Ltd.’ dated 07/1 1/2023. Hereto annexed and marked as

Annexure- 'R-5’ is copy of Source Emission Test report issued

by the 'Eurofin Enviro Lab Pvt. Ltd.’ dated 07/1 1/2023.

9. It is further submitted that, the present Respondent is running

its Business at Village Kale, Bhiaravnath Nagar. It is submitted

that, Applicant has alleged that the present Respondent without

valid consent from the collector and without Non-Agricultural

consent have constructed a commercial structure and started

commercial activity. With due respect, this Respondent would

like to submit that the said issue does not come under the scope,

purview and jurisdiction of the National Green Tribunal Act,

2010. Moreover, it is the fact that, the present Respondent have
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6

obtained the Non-Agricultural permission from the competent

authority i.e., Sub Divisional Officer, Karad District Satara

under the Maharashtra Land revenue Code, 1966. Hereto

annexed and marked as Annexure- 'R-6’ is copy of Non-

Agricultural permission from the competent authority dated

28/02/2024.

10. This Respondent therefore, most humbly and respectfully begs

upon this authority to kindly dismiss the Original Application of

the Applicant, being devoid of any substance and merit by

imposing exemplary cost upon the Applicant.

C;fbI INDUSTRIES

&
PJopri§jor

Respondedt No. 1

Place: Pune

Date: 05/02/2024

Adv. For Respondent No. 1

I
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ORE THE HON’BLE NATIONAL GREEN TRIB
WESTERN ZONE BENCH, PUNE

ORIGINAL APPLICATION 225/2023 W

IN THE MATTER OF:

MR. SANDIP HINDURAO THORAT ... APPLICANT

VERSUS

M/S OM INDUSTRIES & ORS ... RESPONDENTS

AFFIDAVIT

I, Ramesh Ganpat Salunke, aged 36 years, Occ: Business, R/at Post

Kale, Taluka Karad, Distriet Satara – 415104, do hereby make an

oath to swear as under –

! 1
r lil

Ea

b g;i

gig fT$

1. That I am the Proprietor/Entrepreneur of Respondent No. 1 i.e.

M/s Om Industries in the aforesaid Original Application and I

am well conversant with the facts and circumstance of the case

and competent to file this affidavit.

2. The accompanying reply has been drafted under my instruction

and the facts mentioned therein are true to my knowledge and

the records obtained.

VERIFICATION
iii

.,g

iL i::: :: 1 )
\ nn,un+Jx=+\rn nd

reted &nterp

OM INDUSTRiE

Proprieto
I, the above named deponent do hereby verify that the contents

of the above affidavit are true to my knowledge. Hence signed

and verified d KTq=nIbh lbvIa Jg%A@24. y£J;T\PA{££J:TgRL-
icier\ti Bed by iDe :.;'Ms &tHEMMs+be SR. No. 11£JqD2z{

MThgIIN4A R ?024
OM INDUSTRiE§

&
Proprietor

$o:cnrnty

be h: I; T Hentin';iraQ= T
Shri / &Nfl.b\

ADVOCATE t,:, wt,OH ! Know PersonaltY-

@EPa:

i JAY$
iciAdTXR

at7. !ibQLkl !B. fI<oRJE
B.A. D.B.M. LL.B.

383/14/15. Market Yard.
Shantwar Peth, KARAD.
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For any assistance. you may contact:

1. District Industries
Centre:

2. MSME.Dl:

gB@
gi:

F GATE

UDYAM.Ml 1.30.0027406

OM INDUSTRIES

MICRO

MANUFACTURING

GENERAL

Ud)ug Aadha8r
Memorandum

S.No. Unit(s) Name

1 ! Mi130AOo026n M/s Om Industries

Flat'Door,Block No. 1 CAT NO COS Name of PremIses,’ Buildi NEAR MSt8 KAtE

VlllagerTown NA
'Lane KARAD CHANDoII ROAD-!£iTy

State MAiiARAstrrRA SATAn , Pin 41SIClj

olrilc 9158485325 rarnesh5alunkhe7287@gmaU.com

02/01 /2017

OZ/Olf'2017

NIC 2 DigiSNo. NIC 1 DIgIt
4321 . Elitrica-1
InstallatIon

NIC S Digit

43219 . Other etecuii-ii- iIim ;
installation n.e.c.

ActIvIty

,\lanufacturtn1

08/1 1/2021

S/\TARA ( MAII ARAsiI'rK/\ )

MUMBAI ( MAIIARASHTRA )

111111bjoB BPWV ':
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HjgWr

1/16/2017

! M Gmail

Welcome mail from Ministry of MSME, Govt. of India _ Udyog Aadhaar
1 message

helpline+n8m8@gov.in <h6lplinbmsm8@gov.In>
To. rameshsalunkhe7287@gmail.com

Gmail ' Wdcune maIl from Ministry of MSME. Govt

B@

Aadnaar Number

Name of Entrepreneur
SOCIal Category

N8m8 of Enterprise
Type of OrganIzation
Postal Address

1

2

3

4

5

6

7 Date of commencement

8 PrevIOUS R8glstratlor' details.If any
Bank DetaIls

9

1 e N/2:or ACl:y: Iv

1 NatIonal Industry ClassifIcation CcBe

C {

IS.F_nqlallzed construction actf#ltlesJiElectncd Installation;K)Iher electrlcal

12 Persons employed 5

13 Investment (Plant & MachInery / EquIpment's) 2 (Rs. In La?tIS)
14 DIstrIct Industry Centre SATARA
Declaration

I hereby declare that !nfomration gIven a&>ve IS true to the best of my knowledge.
Immediately before the concerned authonty

Please find below contact details of concerned DIC

D:: Add’ess tX)tails

MSME unit can approach Micro and Small Enterprise Facili-.ation Councile (MSEFC) in their State to redress their delayed payrr:alj:
grievance

Please e!!ck Here to Pnnt L1( fog Aadhaar Filled Appl'c31ion Forrn OnI'ne

of India - Udyog /\rdtuar

ramesh salunkhe <rameShsalUnkhO7287@gmaIl.co,i,>

Mon, Jan 2, 2017 at a 3(; PM

I1 = 111=
8Ae:laeb eeAaa n++gUn vennnb t

1
'oy #nl WMI +nut++

d)iag Aatllraar

of Ent P

Manufac turIn

ServIces

MH30Amo 267 f

Udyog Aa.Ihaar Memorandum
664878650807

RAMESH GAFIAPAT SALUNKHE

GENERAL
M/S OM INDUSTRIES

PROPRIETARY

AT POST . KALE TAL - KARAD .DIST . SATARA.

DistrIct

Mobile No:

State MAHARASHTRA PIN

Email: nlmestlsalunkhe7287@ur'IaN '„,lri1

SATARA

9158485325
415104

02/01/201 7

IFS Ccxle

Bank Accotlnt
CITI 80000806
91601006618504 1

MANU}- 1\ CTaRI h' ;

Five_DigltActiv[M
electrical installation n.e.c.::ManufacturIng;

Any informatl(XI. that may tn required tO be verified. stlall be provided

DIC Address' DIstrict Industries Cent'? Plot No. A-13. Old MIDC Satara - 415 OfH

Phone
Fax:

Email Id

For dIfferent Scheme of MSME(;IiI:k bt'!re

For eEa)k of MSME Click Hero

MyMsrne Mobile App (Beta VersIon) is avaIlable now for download. hIll>s ;rpla'.' Lrxtglo cant"srare'nor:s" cl all s,'’.'I= ',.'.ITll' 'r: ,'l' '-.r' ,t

49



ANNES ute R.I
MAHARAS}#'TRA POLLUTION caN rROL BOARD

Tel: 02162-233527/ 237789
Fax: 02162-233527

P=!i:t:;,hiPIiI:jP::#:; I=.,„ q&g&
New Administrative
Building,2 nd Floor, Behind
S. T. Stand Sadar
Baza r,Sata ra-415001

GREEN/S.S.I o
No:- Formatl.0/SRO/UAN
No.0000182277/CO/2401001100

Om Industries
605,Gat no. 605 A/p- kale near MSEB kale, karad
chandoli road
karad,Satara-Satara

To,

Date: 09/01/2024

Your Service is Our Duty

at68a{mama

Sub: Grant of Consent to lst Operate With amalgamation of Consent to
Establish under green category

Ref:
1. Your application for Consent to operate Vide UAN No. MPCB-

CONSENT-0000182277

2. This office Scrutniy letter Dtd 13/12/2023

Your application No.MPCB-CONSENT-0000182277 Dated 22.09.2023

For: grant of Consent to Operate under Section 26 of the Water (Prevention & Control of
Pollution) Act, 1974 & under Section 21 of the Air (Prevention & Control of Pollution) Act,
1981 and Authorization under Rule 6 and Rule 18(7) of the Hazardous & Other Wastes
(Management & Transboundary Movement) Rules 2016 is considered and the consent is

hereby granted subject to the following terms and conditions and as detailed in the
schedule 1, II, III & IV annexed to this order:

1.

2.

3.

The consent to operate is granted for a period up to 02/01/2026
The capital investment of the project is Rs.0.6527 Crs. (As per C.A Certificate
submitted by industry Existing CI is-Rs. Crs + Expansion/Increase in C.I. - Rs.
Crs)
Consent is valid for the manufacture of:

m Product

Products

Motor Winding

Submercible Tube

200

500

No/D

No/D

(Without any Surface treatment, Phosphating, Powder coating, Painting, Chemical
treatment, Pickling, washing activity)

4. Conditions under Water (P&CP), 1974 Act for discharge of effluent:

mMSr No

sTrade effluent

As per Schedule-I1.0Domestic effluent

0.

/QMS.P06 F02/00
mriiF pm

Page 1 of 8
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5. Conditions under Air (P& CP) Act, 1981 for air emissions:

Stan'eIa,rds ta be–T––r=
aehievedNo. Stack

Oven As per Schedule -I1 1

6. Non-Hazardous Wastes:

fSr No
c By SaleKg/Day NA3

7. Conditions under Hazardous & Other Wastes (M & T M) Rules 2016 for
Collection, Segregation, Storage, Transportation, Treatment and Disposal of
hazardous waste:

M1WERAMX1:M
NA

8.

9.

10.

11

12.

13.

The Board reserves the right to review, amend, suspend, revoke this consent and the
same shall be binding on the industry.

This consent should not be construed as exemption from obtaining necessary NOC/
permission from any other Government authorities.

Penal Charges of Rs. 28657/- is collected towards operating without obtaining Valid
Consent from MPCB.

You shall strictly comply with the provision of Noise Rules, 2000.

You shall not cause any nuisance to the surrounding area due to your activity.

The applicant shall make an application for renewal of consent 60 days prior to date of
expiry of the consent. (Operate/Renewal)

E:},LI:::

3e78397
c 79608 Qe
64 Sd'; cba
04 ef6e 9 a
21a723Gci
leflb4 d3
a 7 bf 4 dIc
389d6da6

Signed by: /\mol A.Satpu!€:
Sub Regional Officer
For and on behalf of,
Mahara’;irtra PoUution Control Board

srosatar;@mpcb.gov.ill
2024-01-09 14:09:32 IST

Received Consent fee of -

M4MIIIEnSr.No

rTXN23090037575000.001

rTXN24010017282 5000.00

r3 TXN240100173110000.00

r28657.00 TXN24010017254

Copy to:

1. Regional Officer, MPCB, Pune
2. Chief Accounts Officer, MPCB,Sion, Mumbai

/QMS.P06 F02/00
mriiF pm Page 2 of 8
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SCHEDULE I

Terms & conditions for compliance of Water Pollution Control:
1. Al

BI

C]

Al

Generation - As per your application the treated effluent generation is Nil.
Treatment - NA

Disposal - NA

2.

B] Industry shall comply prescribed standards & disposal path as prescribed at Sr.
No. 1 B & C of schedule 1.

3. The Board reserves its rights to review plans, specifications or other data relating to
plant setup for the treatment of waterworks for the purification there of & the system
for the disposal of sewage or trade effluent or in connection with the grant of any
consent conditions. The Applicant shall obtain prior consent of the Board to take steps
to establish the unit or establish any treatment and disposal system or an extension or
addition thereto.

4.

5.

The industry shall ensure replacement of pollution control system or its parts after
expiry of its expected life as defined by manufacturer so as to ensure the compliance
of standards and safety of the operation thereof.

The Applicant shall comply with the provisions of the Water (Prevention & Control of
Pollution) Act, 1974 and as amended, by installing water meters and other provisions
as contained in the said act:

Sr. No.

Industrial Cooling, spraying in mine pits
or boiler feed

Domestic purpose

Processing whereby water gets polluted
& pollutants are easily biodegradable

Processing whereby water gets polluted
& pollutants are not easily
biodegradable and are toxic

Gardening

6. The Applicant shall provide Specific Water Pollution control system as per the
conditions of EP Act, 1986 and rule made there under from time to time/
Environmental Clearance/ CREP guidelines.

MTWtRTiTEi7t67tHmlb:
/QMS.P06 F02/00

nriiF I m)
Page 3 of 8
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SCHEDULE-II
Terms & conditions for compliance of Air Pollution Control:

As per your application, you have provided the Air pollution control (APC) system and erected
following stack (s) to observe the following fuel pattern:

1.

m
Height(i n

mtr)
Pollutant \Standard

1 IFurnace
150

Mg/Nm3

2.

3.

The Applicant shall provide Specific Air Pollution control equipments as per the conditions of EP
Act. 1986 and rule made there under from time to time/ Environmental Clearance / CREP

guidelines.

The applicant shall operate and maintain above mentioned air pollution control system, so as to
achieve the level of pollutants to the following standards:

150 miniiI@Total Particulate Matter

4.

5.

The Applicant shall obtain necessary prior permission for providing additional control equipment
with necessary specifications and operation thereof or alteration or replacement/alteration well
before its life come to an end or erection of new pollution control equipment.

The Board reserves its rights to vary all or any of the condition in the consent, if due to any
technological improvement or otherwise such variation (including the change of any control
equipment, other in whole or in part is necessary).

0.

/QMS.P06 F02/00
miiF pm

Page 4 of 8
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SCHEDULE-III
Details of Bank Guarantees:

Consent
(C2E/
C20

/C2R)

Amt of BG

Imposed
Submission

PerIod
Compliance } Validity

Period Date

nUnn

BG Forfeiture History
Arnount o

BG

imposed

Submission
Period

NA

BG Return details

NA

/QMS.P06 F02/00
Oa mr iIS- m)

Page 5 of 8
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SCHEDULE-IV
General Conditions:

1.

2.

3.

The Energy source for lighting purpose shall preferably be LED based

The PP shall harvest rainwater from roof tops of the buildings and storm water drains to
recharge the ground water and utilize the same for different industrial applications within
the plant
Conditions for D.G. Set

a) Noise from the D.G. Set should be controlled by providing an acoustic enclosure or by
treating the room acoustically.

b) Industry should provide acoustic enclosure for control of noise. The acoustic enclosure/
acoustic treatment of the room should be designed for minimum 25 dB (A) insertion loss
or for meeting the ambient noise standards, whichever is on higher side. A suitable
exhaust muffler with insertion loss of 25 dB (A) shall also be provided. The measurement
of insertion loss will be done at different points at 0.5 meters from acoustic
enclosure/room and then average.

c) Industry should make efforts to bring down noise level due to DG set, outside industrial
premises, within ambient noise requirements by proper sitting and control measures.

d) Installation of DG Set must be strictly in compliance with recommendations of DG Set
manufacturer.

e) A proper routine and preventive maintenance procedure for DG set should be set and
followed in consultation with the DG manufacturer which would help to prevent noise
levels of DG set from deteriorating with use.

f) D.G. Set shall be operated only in case of power failure.

g) The applicant should not cause any nuisance in the surrounding area due to operation of
D.G Set

h) The applicant shall comply with the notification of MoEFCC, India on Environment
(Protection) second Amendment Rules vide GSR 371(E) dated 17.05.2002 and its
amendments regarding noise limit for generator sets run with diesel.

4.

5.

6.

The applicant shall maintain good housekeeping.

The non-hazardous solid waste arising in the factory premises, sweepings, etc. be disposed
of scientifically so as not to cause any nuisance / pollution. The applicant shall take
necessary permissions from civic authorities for disposal of solid waste.

The applicant shall not change or alter the quantity. quality, the rate of discharge,
temperature or the mode of the effluent/emissions or hazardous wastes or control
equipments provided for without previous written permission of the Board. The industry will
not carry out any activity, for which this consent has not been granted/without prior consent
of the Board.

7.

8.

9.

10.

11.

12.

The Board reserves the right to review, amend, suspend, revoke this consent and the same
shall be binding upon you.

The industry shall submit quarterly statement in respect of industries obligation towards
consent and pollution control compliance's duly supported with documentary evidences
(format can downloaded from MPCB official site).

The industry shall submit official e-mail address and any change will be duly informed to the
MPCB

The industry shall achieve the National Ambient Air Quality standards prescribed vide
Government of India, Notification No. B-29016/20/90/PCI-L dated. 18.11.2009 as amended.

This consent should not be construed as exemption from obtaining necessary NOC/
permission from any other Government authorities.

The industry shall ensure replacement of pollution control system or its parts after expiry of
its expected life as defined by manufacturer so as to ensure the compliance of standards
and safety of the operation thereof.

Om Industries/CO/UAN No.MPCB-CONSENT-0000182277/Indus-Id.217297 {09-01-2024 02:09:21 pm)
/QMS.P06 F02/00 Page 6 of 8
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13.

14.

You shall ensure collection, and segregation of BMW regularly to treat and dispose Off within
48 hrs from generation.

Whenever due to any accident or other unforeseen act or even, such emissions occur or is
apprehended to occur in excess of standards laid down, such information shall be forthwith
Reported to Board, concerned Police Station, office of Directorate of Health Services,
Department of Explosives, Inspectorate of Factories and Local Body. In case of failure of
pollution control equipments, the production process connected to it shall be stopped.

The applicant shall provide an alternate electric power source sufficient to operate all
pollution control facilities installed to maintain compliance with the terms and conditions of
the consent. In the absence, the applicant shall stop, reduce or otherwise, control
production to abide by terms and conditions of this consent.

The industry shall recycle/reprocess/reuse/recover Hazardous Waste as per the provision
contain in the Hazardous and Other Wastes (M & TM) Rules 2016, which can be recycled
/processed /reused /recovered and only waste which has to be incinerated shall go to
incineration and waste which can be used for land filling and cannot be
recycled/reprocessed etc. should go for that purpose, in order to reduce load on incineration
and landfill site/environment.

An inspection book shall be opened and made available to the Board’s officers during their
visit to the applicant.

You shall not Rent, Lend, Sell, Transfer or Close Down the facility or otherwise transport the
Bio Medical waste for any other purpose without obtaining prior written permission of the
MPC Board.

15.

16.

17.

18.

19. Separate drainage system shall be provided for collection of trade and sewage effluents.
Terminal manholes shall be provided at the end of the collection system with arrangement
for measuring the flow. No effluent shall be admitted in the pipes/sewers downstream of the
terminal manholes. No effluent shall find its way other than in designed and provided
collection system.

Neither storm water nor discharge from other premises shall be allowed to mix with the
effluents from the factory.

The industry should not cause any nuisance in surrounding area.

The industry shall take adequate measures for control of noise levels from its own sources
within the premises so as to maintain ambient air quality standard in respect of noise to less
than 75 dB (A) during day time and 70 dB (A) during night time. Day time is reckoned in
between 6 a.m. and 10 p.m. and night time is reckoned between 10 p.m. and 6 a.m.

You shall ensure that fugitive emissions from the activity are controlled so as to maintain
clean and safe environment in and around the facility premises.

The applicant shall provide ports in the chimney/(s) and facilities such as ladder, platform
etc. for monitoring the air emissions and the same shall be open for inspection to/and for
use of the Board’s Staff. The chimney(s) vents attached to various sources of emission shall
be designated by numbers such as S-1, S-2, etc. and these shall be painted/ displayed to
facilitate identification.

20.

21.

22.

23.

24.

25. The Board reserves its rights to review plans, specifications or other data relating to plant
setup for the treatment of waterworks for the purification thereof & the system for the
disposal of sewage or trade effluent or in connection with the grant of any consent
conditions. The Applicant shall obtain prior consent of the Board to take steps to establish
the unit or establish any treatment and disposal system or an extension or addition thereto
The applicant shall install a separate meter showing the consumption of energy for
operation of domestic and industrial effluent treatment plants and air pollution control
system. A register showing consumption of chemicals used for treatment shall be
maintained.

The applicant shall bring minimum 33% of the available open land under green coverage/
plantation. The applicant shall submit a yearly statement by 30th September every year on
available open plot area. number of trees surviving as an 31st March of the year and
number of trees planted by September end.

26.

27.

Om Industries/CO/UAN No.MPCB-CONSENT-0000182277/Indus-Id.217297 (09-01-2024 02:09:21 pm)
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28. The Board reserves its rights to review plans, specifications or other data relating to plant
setup for the treatment of waterworks for the purification thereof & the system for the
disposal of sewage or trade effluent or in connection with the grant of any consent
conditions.

29.

30.

31.

32.

The firm shall submit to this office. the 30th day of September every year, the Environment
Statement Report for the financial year ending 31st March in the prescribed FORM-V as per
the provisions of Rule 14 of the Environment (Protection) (second Amendment) Rules, 1992.

You should monitor effluent quality, stack emissions and ambient air quality
monthly/quarterly. You shall conduct Dioxin Furan monitoring by third party NABL
Accredited agency once in every year and submit report to Sub Regional Officer.

The Board reserves its rights to vary all or any of the condition in the consent, if due to any
technological improvement or otherwise such variation (including the change of any control
equipment, other in whole or in part is necessary).

The applicant shall provide facility for collection of environmental samples and samples of
trade and sewage effluents, air emissions and hazardous waste to the Board staff at the
terminal or designated points and shall pay to the Board for the services rendered in this
behalf

33. You shall obtain necessary prior permission for providing additional control equipment with
necessary specifications and operation thereof or alteration or shall ensure replacement of
pollution control system or its parts after expiry of its expected life as defined by
manufacturer so as to ensure the compliance of standards and safety of the operation
thereof

34.

35.

36.

You shall strictly comply with the Water (P&CP) Act, 1974, Air (P&CP) Act, 1981 and
Environmental Protection Act, 1986 and industry specific standard under EP Rules 1986
which are available on MPCB website (www.mpcb.gov.in).

You shall create the Environmental Cell by appointing an Environmental Engineer and
Chemist for looking after day-to-day activities related to compliance of CCA.

You should comply with the Hazardous and Other Wastes (M & TM) Rules, 2016 , Bio Medical
Waste Management Rules,2016 and submit the Annual Returns as per Rule 6(5) & 20(2) of
Hazardous and Other Wastes (M & TM) Rules, 2016 for the preceding year in Form-IV by
30th June of every year

This certificate is digitally & electronically signed.

Om Industries/CO/UAN No.MPCB-CONSENT-O000182277/Indus-Id.217297 (09-01-2024 02:09:21 pm)
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Thank you. Your payment has been successfully received with following details

Transaction Receipt

Transaction Status:

Transaction Reference no:

Transaction no:

Transaction On:

Payment For:

Email:

Mobile no:

Amount;

Success

ZHD51665296937

TXN2401001725

09-01-2024 11:37:14

MPCB-CONSENT-0000182277

rameshsalunkhe7287@gmail.com

7620587085

28657.00 INR

58



4NNeyORe R'qP

EUIiOFiNE ENViRO
LAB PVT. LTD.

a Office Address: Gate No.1414. Near Ranjarlgaon Bus , r ,..
Ranjangaon,TaI. Shirur, Dist. Pune - 4 12209

Oeurofinelab@gmail.com a 9922474646 / 96373451'’.1'

TEST REPORT
Report No:

Name and Address o-f

Customer

EFEL/PRO/l023/11/01
OM INbtjgTiIES
A/P:Kate, Near M.S.E.B, Kate, KARAD

1 Issue Date F 07/11/2023

Sample Name Noise

Date of Samplinl 05/11/2023
Sampling done by Vishal Enviro Services

S;;riJt;£)e;crij3t ion
Sampling duratiorT

Sata ra

Results

; iiibierlt-N-oise MonItoring
[ Day Time

Result dB(A)
Day

Specifications

dB(A)
(CPCB Standards

1
Locations Method

Near Coil Winding

Near Motor Winding

59.3

63.1

62.2Nea iCa;tg-F--iJol&
75 CPCh tJuideli lle

Behind Buffing Area (N8ar Resort)

Day/Night -75/70 dB.

Remark-All Noise level results are within Central Pollution Controt Board Standard im
68.9

rle

g$-
N

; \ r q:[ ; raJ
Autt;Med Signatory

Mr. Mahesh Shelar

(Managing Director)

6 Page 01 of 01

Laboratory Recognized by Ministry of Environment, Forest (MoEF) & Climate Change (CC) Govt. of IndIa.

O Registered Address: Flat No, A-5, Balaji palace, Kharadi Road, CertifIcations: ISO 9001 2015
Chandan Nagar, TaI. Haveli, Dist. Pune - 41 1014. i ' ISO 14001 ' 201 5 • ISO 48001 ' 20 ! !':
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ANN€soRe e.S

EUROFiNE €iqViFtO
LAB PVT. LTD.

TEST
EFEL/PRO/2023/11/02
OM INDUSTRIES

A/P:Kale, Near M.S.E.B, Kale, KARAD

Report No:

Name and Address of

Customer

Sample Name

Date of Sampling
Start Date of Analysis

Sampling Location

mpling duration

IFnplin£ il-oil til

Source Emission

05/11/2023
06/11/2023
Baking Oven
30 Min

Vishal Enviro S&rvices. Satara
Thimble I Nos and 30 ml

SamDle Quantitv
- I Solution

ResultsParameters

Flue Gas Temperature

Differential Pressure

Velocity

Dimensions of Stack

Stack Area

Gas Volume

Particulate Matter

400.6

13.0

13.70

0.1 x 0.1

0.01

366.99

6.12

Sulphur Dioxide(SC)2)

Sulphur Dioxide(S02)

0.08

0.0007

BDLNitrogen Oxide (NO, 1

bmark-
All above results are well within MPCB Limit
BDL.: - Below Detection Limit

N.S.: Not Specified

r

Laboratory Recognized by Ministry of Environment, Forest (MoEF) & Climate Change (CC) Govt. of IndIa

O Registered Address: Flat No A-5, Balaji palace, Kharadi Road, CertifIcations: ISO 9001 201 b
Chandan Nagar, TaI. Haven. DIst, Pune - 411014 , • ISO 14001 : 2015 • ISO 48001 21' : .''

a Office Address: Gate No. 1414. Near Ralyangaon RI is ' :, Ii,
Ranjangaon,TaI_ Shirur, Dist. Pune - 4 12209

Oeurofine tab(a>gmail,com a 9922474646 / 9637345>' ' II

REPORT
Issue Date ; 07/11/2023

Sample Description

Sampling duration
End Date of Analysis

Sour a Emis£ia;I

30 Min

06.11.2023

Stack Material : MS

Stack Height : 12.5 mtr abI)ve G.L

Stack Type : Square

CPCB Gdideli;eon met llcJilOlogies for
source emission rnonlt(.,rIfle

Sample Description

Results

Unit(s)
Specifications

(MPCB Consent)
Methods

mm WG

Mtr.

M2

Ni3/iii
mg/Nm3 g 150

N.S. CPCB Gulcit'll ne on
methodologlf’'. for source

emission rTlcJnltOrlrlg

mg/Nm3

Kg/da;

mg/Nm

r?e

a
$ b

I_ IA,

Authorized Signatory
Mr. Mahesh Shelar

(Managing Director)

Page 01 of 01
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